Title: Demand to pay the due amounts, salaries, gratuity and pension immediately to the workers of the various Public Sector
Undertakings.

SHRI BASU DEB ACHARIA (BANKURA): Sir, everyday | am getting frantic telephone calls from the workers of a number of Public
Sector Undertakings.
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MR. SPEAKER: | will call all the Members today because these are the last days. | want to finish all the names
today. Please take your seats.

...(Interruptions)

SHRI BASU DEB ACHARIA : The salaries are not paid to the workers for months together. The workers of
Hindustan Steel Corporation Limited have not been paid their salaries for more than 10 months. You may have
seen it in the newspapers that the HSCL workers went to Calcutta and occupied the office of Hindustan Steel
Corporation Limited. They demanded that the salary which is due for 10 months should be immediately paid to
them. Otherwise, they will not vacate the headquarters.

Then, Sir, the National Project Construction Corporation have to undertake the projects in far-flung areas in Tripura
and in the North-East. These workers are not paid for more than 16 months. | have received representation from a
number of workers. They have died of starvation. The workers of Rehabilitation Industries Corporation have not yet
received their salary for more than four months. The Government has decided to wind up the Tea Trading
Corporation of India but the Government has not paid salary to the employees and workers for more than one year.
At least, five workers of Tea Trading Corporation of India have died of starvation. There are more than 17 Public
Sector Undertakings where the due is more than Rs.10 crore. Then there are IDPL, ECL, BCCL, Burns Standard,
Cement Corporation of India, HMT, HEC, Hindustan Cables Limited, IL, Kota, Jessop, MAMC, Triveni Structures, all
the units of NTC, Hindustan Copper, NPCC and Central Inland Water Transport Corporation. The total due is
Rs.1,684 crore.

A Group of Ministers was formed in the month of February this year to examine this problem of non-payment of
salary and statutory dues. Alarge number of workers who have retired are yet to receive their gratuity and pension,
for months and years together. The Group of Ministers was formed on 9" February.

MR. SPEAKER: The Minister is here to give reply. | think he is going to give reply.

SHRI BASU DEB ACHARIA : After formation of this Group of Ministers, the first meeting was held only on 10t of
April. This Group of Ministers met only for once. This situation is alarming. The workers are dying of starvation.

The retired workers and employees are not getting their statutory dues. There is a Payment of Wages Act passed
by Parliament and as per that the employees should be paid their salaries every month. The Government of India is
violating that Act.

MR. SPEAER: What do you want?

SHRI BASU DEB ACHARIA : | demand that the amounts due, the Salary and the statutory dues, gratuity and
pension should immediately be paid to the workers. | demand a statement from the Minister.
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SHRI SOMNATH CHATTERJEE : This is not a party matter or a political matter. ...(Interruptions)
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...(Expunged as ordered by the Chair)

MR. SPEAKER: Shri Suresh Yadav, please take your seat.

SHRI SOMNATH CHATTERJEE : This is a reflection on the Chair. | do not wish to enter into that.

| am requesting that this is such a serious matter that the hon. Minister may please see that no political issue is
made out of it. The hon. Minister of Labour is doing everything else than looking after the Ministry because he has
no power. We will be with himin his fight; he should carry on and see that the workers, who are human beings and
citizens of India, are also employees of the Government of India undertakings. Something has to be done. The hon.



Minister should take up his fight with the Minister of Finance and the Prime Minister to help the employees of the
Government of India undertakings.
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MR. SPEAKER. Now the Minister please. Nothing should go on record except the Minister's remarks.
it wsfia wara st (Buw) : fER F 39 @l 3t g g8, IED an A et o1 B fowar 7€ 21 &€ ( aumE)

#t \E At 1 fhea s B R 78 81 8€)( Zaum)

=t Tsita uamg w2 [@ER § 15 @ # g g€, 39D ar # Rt 7 ft $o 7€ wenl g Aifew R gan € ok fneft o g o W
2l fRer & wwat # W@ g @ o €1 &€ ( ZaEum)

59 "3t (ST, AuAREeT wifean) [ vt 89 @ SumAl @ duife JeRal & an § o e Rewn @ §, fifdea w0 @ 3w e
Fa! fomw &1 {81 d-dR Ypee 8 §Y, A9 S a9, SHY A e sheot 81 T § R T R § 3R U 31 R, 1999
T:rﬁ1824ﬂﬁ@ﬁaﬁﬁﬂﬁﬁ%ﬁﬂﬁﬁ\wmmglﬁﬁm\ﬁ%’ﬁﬁﬁ@lﬁ%ﬁﬁ?ﬁ\ﬁfﬂﬁi‘qﬁﬁﬂ%ﬁfﬁ&nﬁwm # oot 8
&1 3y e € fF AR 22 & Sfia AR A @t Faenfie deiRal W Ad o ol 81 39 w9 aRfRufEt @ e gu @t ok @ e g
A gH W 10 3 P =R 5 21 &9 g 7E9 3 R o, e q0 it ffiwet a1 2, Sus wme o Sy €, 96 oeRal & an #
qOR & B [ @ wfFfa gon 21 # fQam & g 6 39 aR A wer 3w oo wRum ddY [ R | Hadrfe SaeiRal 1 ave |
S AT B P A €, SHBT By U Frarert| a€|( aum)



